LIST OF BUSINESS FOR THE MEETING OF THE HARYANA VIDHAN SABHA TO BE

HARYANA VIDHAN SABHA

HELD IN THE HALL OF THE HARYANA VIDHAN SABHA, VIDHAN BHAWAN,
CHANDIGARH, ON TUESDAY, THE 21" DECEMBER, 2021 AT 10.00 A.M.

1. QUESTIONS.

Questions entered in the separate list to be asked and answers given. -

II. ZERO HOUR

1. CALLING ATTENTION NOTICE.

Calling Attention Notice No. 12 (Calling Attention Notice No. 18 & 25 clubbed with

Calling Attention Notice No. 12)

Shri Jagbir Singh Malik, MLA
Shri Chiranjeev Rao, MLA
Smt. Geeta Bhukkal, MLA
Shri Shispal Singh, MLA

Shri Mamman Khan, MLA

Shri Bishan Lal, ML A

Shri Aftab Ahmed, MLA

Smt. Kiran Choudhry, MLA ‘
Shri Abhay Singh Chautala, MLA- to call the attention of the Minister of Agriculture and
Farmer Welfare regarding shortage of DAP/Urea upsets rabi-sowing, plans.

IV. SUPPLEMENTARY ESTIMATES (SECOND INSTALMENT) 2021-2022.

1.
2.

Demand
No. I

Demand
No. 2

Demand
No. 3

Demand
No. 6

A MINISTER

A MINISTER

A MINISTER

A MINISTER

Discussion and Voting on the Demands for Supplementary Grants.

to move that a supplementary sum not exceeding

66,01,000/- for revenue expenditure be granted to the
Governor to defray charges that will come in the course of
payment for the year ending 31% March, 2022 in respect of
Demand No. 1-Vidhan Sabha. :

to move that a supplementary sum not exceeding

39,33,00,000/- for revenue expenditure be granted to the
Governor to defray charges that will come in the course of
payment for the year ending 31* March, 2022 in respect of
Demand No. 2-Governor and Council of Ministers.

to move that a supplementary sum not exceeding
377.53,02,000/~  for
%10,10,00,000/- for capital expenditure be granted to the
Governor to defray charges that will come in the course of
payment for the year ending 31% March, 2022 in respect
of Demand No. 3-General Administration.

revenue  expenditure  and

to move that a supplementary sum not exceeding

%3.99.46,000/- for revenue expenditure be granted to the
Governor to defray charges that will come in the course of
payment for the year ending 31% March, 2022  in respect

of Demand No. 6-Finance.

Discussion on the Estimates of expenditure charged on the revenue of the State.
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Demand
No. 9

Demand
No. 11

Demand
No. 12

Demand
No. 13

Demand
No. 14

Demand
No. 15

Demand
No. 18

Demand
No. 19

Demand
No. 21

Demand
No. 23

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

-~

to move that a supplementary sum not exceeding
%25,00,00,000/- for revenue expenditure be granted to the
Governor to defray charges that will come in the course of
payment for the year ending 31% March, 2022 in respect
of Demand No. 9-Education.

to move that a supplementary sum not exceeding
$33,38,00,000/-  for expenditure  and
334,12,00.000/- for capital expenditure be granted to the
Governor to defray charges that will come in the course of
payment for the year ending 31% March, 2022 in respect
of Demand No. 11-Sports and Youth Welfare

revenue

to move that a supplementary sum not exceeding
22,00,00,000/- for revenue expenditure be granted to the
Governor to defray charges that will come in the course of
payment for the year ending 31% March, 2022 in respect
of Demand No. 12-Art & Culture.

to move that a supplementary sum not exceeding
3376,28,02,000/-  for
%160.88,00,000/- for capital expenditure be granted to the
Goverhor to defray charges that will come in the course of
payment for the year ending 31% March, 2022 in respect
of Demand No. 13-Health.

revenue  expenditure  and

to move that a supplementary sum not exceeding
%1500,00,00,000/- for capital expenditure be granted to
the Governor to defray charges that will come in the
course of payment for the year ending 31% March, 2022 in
respect of Demand No. 14-Urban Development.

to move that a supplementary sum not exceeding

%2740,36,01,000/- for revenue expenditure be granted to
the Governor to defray charges that will come in the
course of payment for the year ending 31* March, 2022 in
respect of Demand No. 15-Local Government.

to move that a supplementary sum not exceeding 1,000/
for revenue expenditure be granted to the Governor to
defray charges that will come in the course of payment for
the year ending 31" March, 2022 in respect of Demand

No. 18-Industrial Training,

to move that a supplementary sum not exceeding
26.,00,00,000/- for revenue. expenditure and be granted
to the Governor to defray charges that will come in the
course of payment for the year ending 31% March, 2022 in
respect of Demand No. 19-Welfare of SCs & BCs

to move that a supplementary sum not exceeding
3151,58,58,000/- for revenue expenditure be granted to
the Governor to defray charges that will come in the
course of payment for the year ending 31% March, 2022 in
respect of Demand No. 21-Women &  Child

Development

to move that a supplementary sum not exceeding
3392,00,00,000/- for revenue expenditure be granted to
the Governor to defray charges that will come in the
course of payment for the year ending 31% March, 2022
in respect of Demand No. 23-Food & Supplies.
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Demand
No. 27

Demand
No. 30

Demand
No. 31

Demand
No. 33

Demand
No. 34

Demand
No. 35

Demand
No. 45

VI

A MINISTER

A MINISTER

A MINISTER

A'MINISTER

A MINISTER

A MINISTER

A MINISTER

v‘___j,_

to move that a supplementary sum not exceeding
2479,00.,00,000/- for revenue expenditure be granted to
the Governor to defray charges that will come in the
course of payment for the year ending 31 March, 2022 in
respect of Demand No. 27- Agriculture.

to move that a supplementary sum not exceeding
%106,35,00,000/- for revenue expenditure be granted to
the Governor to defray charges that will come in the
course of payment for the year ending 31% March, 2022 in
respect of Demand No. 30-Forest & Wildlife.

to move that a supplementary sum not exceeding

247,00,000/~ for revenue expenditure be granted to the -

Governor to-defray charges that will come in the course of
payment for the year ending 31% March, 2022 in respect
of Demand No. 31-Ecology & Environment.

to move that a supplementary sum not exceeding
$703.45,00,000/- for revenue expenditure be granted to
the Governor to defray charges that will come in the
course of payment for the year ending 31* March, 2022 in
respect of Demand No. 33-Co-operation.

to move that a supplementary sum not exceeding
2113,00,60,000/- for revenue expenditure be granted to
the Governor to defray charges that will come in the
course of payment for the year ending 31* March, 2022 in
respect of Demand No. 34-Transport.

to move that a supplementary sum not exceeding
22,00,00,000/-  for expenditure  and
$25,00,00,000/- for capital expenditure be granted to the
Governor to defray charges that will come in the course of
payment for the year ending 31¥ March, 2022 in respect of
Demand No. 35-Tourism.

revenue

to move that a supplementary sum not exceeding
%340,16,38,000/- for capital expenditure be granted to the
Governor to defray charges that will come in the course of
payment for the year ending 31* March, 2022 in respect of
Demand No. 45- Loan and Advances by State
Government.
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A MINISTER to move- “That the Ministry of Civil Aviation, Government of India be

requested to designate the Civil Airport at Hisar as ‘Maharaja Agrasen Airport, Hisar’.”
LEGISLATIVE BUSINESS

(i) (Bills to be introduced)

1. The Haryana Management of A MINISTER to
Civic Amenities and
Infrastructure Deficient
Areas Outside Municipal
Area (Special Provisions)

Bill, 2021

move for leave to

Provisions) Bill;

Also to introduce the Bill.

introduce the Haryana
Management of Civic Amenities and Infrastructure
Deficient Areas Outside Municipal Area (Special



-y~

2. The Haryana Excise "AMINISTER  to move for leave to introduce the Haryana Excise
(Amendment) Bill, 2021 (Amendment) Bill;

Also to introduce the Bill.

(i) (Bill for consideration and passing)

The Haryana Pond and Waste A MINISTER  to move that the Haryana Pond and Waste Water
Water Management Authority Management Authority (Amendment) Bill, be taken
(Amendment) Bill, 2021 into consideration at once; i

Also to move that the Bill be passed.

CHANDIGARH: RAJENDER KUMAR NANDAL,
THE 20™ DECEMBER, 2021. SECRETARY.
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